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Mr, Speaker: The result of the divi-
sion is as follows: . MOTION RE. THIRTEENTH AND
FOURTEENTH REPORTS oF
UPS.C.

The Minister of State in the Minks-
try of Home Affairs (Shri Fiathi): I
beg to move:

“That this House takes note of
the Thirteenth Report of the'

could not be recorded. )

Yashpal Singh, Shri

Ayes: 209, Noes: 62°.

The motion was adopted.
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Union Public Service Commiission
for the period 1st April, 1962 to
31st March, 1963, together with
the Government's Memoranduvm
thereon, and the Fourteenth Re-
port of the Union Public Service
Commission for the period Ist
April, 1963 to 31st March, 1864,
laid on the Table of the House on
the 19th December, 1963 and 18th
November, 1964, respectively.”.

1312 hrs.
[Mr, DepuTY-SPEAKER in the Chair]

The report along with the memo-
randum was laid on the Table of the
House, ag I have just mentioned, and
it is now for this House to consider
both the reports, that 1is, the report
for the period 1962-63 and the report
for the period 1963-64.

The UP.SC. as the House knows,
ig a body appointed under article 315
of the Constitution and is entrusted
with certain powers and functions
under article 320 of the Constitution,
and Government are enjoined that be-
fore they take any action in respect
of certain matters enumerateq there-
in, they should consult .he U.PS.C.
We invariably do so.

Ag regards the functions, they have
been mentioned in article 320, and
for each of the two years, the reports
mention the wvarious functions per-
formed angd the progress made by the
U.PSC.

The House will find from the re-
port for the year 1962-63 that during
that year there were 12,600 cases ret-
erred to them, or on which the
UPS.C. was consulted in regard to
warious matters. Out of this total
number 12,600, there has been only
one case where the Commission's ad-
wvice was not accepted. The reasons
for the non-acceptance of the Com-
mission's advice in respect of that
only one case has been explalned in
the Government's Memorandum, and
1 would not like to take the time of
the House by mentioning those rea-
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sons. They are in the memorandum
which we have laid on the Table of
the House,

In the report for the year 1963-64,
hon. Members will find that the total
number of cases referred to the Com-
mission was 14425. QOut of these,
there has not been even a single case
where the Commission's advice has
not been accepted. This will show
that Government take into considera-
tion the advice offered by the UP.S.C.
and follow it. It is only in one case
out of a total of 27,000 in two years
that the advice of the Commission
has not been accepted, but there also
it ig not that the advice has not been
accepted in principle; in principle it
has been accepted, but the only ques-
tion was whether the punishment
should be heavier or lighter. But that
has all been explained in the memo-
randum submitted by Government.
So there also it was not that the ad-
vice of the Commission was net ac-
cepted. On the ‘ontravy, Govern-
ment wanted to give a rather stricter
punishment than was recommended
by the Commission, The guilt of the
officer concerned was established; the
only question of difference was on the
guantum of the penalty. There the
Government imposed a slightly stric-
ter penalty than recommended by the
UPS.C. So even if we say that the
advice was not accepted, that was the
one single case, single exception. In
all the others, 27,000 cases in {wo
years, the advice of the Commission
has invariably been accepled.

I would not like to deal with the
various points in the Reports just
now. I shall await the suggestions of
hon, Members; I think they will
have some suggestions to offer....

Shri Hari Vishnu Kamath (Hosh-
angabad): Useful suggestions.

Shri Hathi: ....which I hope will
be useful and also constructive. At
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ihis stage, 1 would not like td go into
details. But I would only rnention
one or two salient points.

The workload on the Union Public
Service Commission has increased
from year to year. In spite of that,
the disposals and recommendations
bhave been quicker. In spite of the
heavy load which the Commission
has had to bear, there hag not been
any delay in the references or the ap-
pointments, and on the whole, we
have been able to recruit sufficient
numbers every year of candidates we
wanted.

Sir, I move.
Mr, Deputy-Speaker: Motion
maved;

“That this House takes note of
the Thirteenth Report of the
Union Public Service Commission
for the period lst April 1962 to
31st March 1963, together with
the Government's Memorandum
thereon, and the Fourteenth Re-
port of the Union Public Service
Commission for the period 1st
April 1863 to 3lst Alarch 1964,
laid on the Table of the House on
the 19%th December 1963 and 18th
November 1964, respectively”.

Shri Hari Vishnu Kamath: On a
point of order. I am sure you will
agree that though there was no
quorum when the Minister spoke, at
least when the debate goes on....

Mr. Deputy-Speaker: Let him say
there is no quorum.

Shri Hari Vishnu Hamath: I have
said that there was no yuerum when
the Minister spoke. At least during
the debate, there should be quorum.

Mr. Deputy-Speaker: 1 did not hear
him. Otherwise, T would have had
he bell rung then.

Shri Hari Vishou Kamath: I did not
raise it then. I am raising 1t now:
though there was np ouorum during
the Minister's short and sweet speech,
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at least for the debate there must.be
quorum,

sft g¥R IT wgETR  (2aTE)
FT F I G AT FT fET A wrAOr
FIEMAT AT |
Mr. Deputy-Speaker: The bell is

being rung—Now there is quorum.

=t TR W wgEmT IO
wART, 7T UF GArIT uTE ¥rE ¢
I AF AWT FT FIAAET IA1H &
fam oz fram 3 f& Frow & 0T 9
a9 F1 FAET 39 0 fmwaEa w@
AT AT /YT F T A ¥ A &Y
TE FATEN 3TF AT AT & AT faan
Frew & afe #1¢ Fdawy iy 2 ar
IE B T § AFT AT a7 § FAAU
vy ug fadza & s afs st st &
TH HHT WEY F HAAL 7 FH AGL
91 5af9U ag F14 aret i g1 =nfae,
AT I F AT FIATQT AT |

IIegw WEHEW . IH AT KA
F1 A9F Fvar =fgy 1

Shri Sezhiyan (Perambaiur): I beg
to move:

That for the original motion, the
following be substituted, namely:

“This House, having considersd
the Thirteenth Report of the
Union Public Service Commis-
sion for the period 1st April,
1962 to 31st March, 1963, together
with the Government's Memo-
randum thereon, and the Four-
teenth Report of the Union
Public Service Commission for the
period 1st April, 1963 to 3lst
March, 1864, laid on the Table of
the House on the 19th Decem-

ber, 1963 and 18th November,
1964, respectively, 1s of opirion
that,—

(a) whereas it is highly desirable
and equitable to provide
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opportunity to every one to
write the All India Civil and
other Service Examinations
in his own mother tongue,
the proposal to introduce
Hindj to the exclusion of
other languages like Tamil,
Telugu, Kannada, Malayalam,

Bengali, Marathi, Gujarati
and other well developed
national languages in India,

will be a great injustice to
the non-Hindi people.

(b) it Hindi becomeg the medium
of examination of public ser-
vices, it will have a tactical
advantage over the other
language medium instruction
and institutiens; and

(c) the introduction of Hindi as
the medium of All-India
examinations will create a
permanent and ever-increas-

ing handicap to non-Hindi
people.”

Mr. Deputy-Speaker: Both the

original motion and the substitute

motion are now before the House.

Ag there is, as usual, a large num-
ber of speakers, I would like hon.
Members to take at the most about
15 minutes each.

Shri N, Dandeker (Gonda): Mr.
Deputy-Speaker, Sir, I would like to
begin my observations by saying that
if I make any criticism or suggestions
it is not because I think that the
Union Public Service Commission nas
not performed its functions well; on
the contrary, I would like to state it
explicitly that the Union Public Ser-
vice Commission in particular is
among the few statutory constitu-
tional bodies that function with ad-
mirable efficiency and despatch and
doing exceeding]y well.

On going through the reports, some
of the matters that occurred to me as
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of importance are: firstly, the grow-
ing tendency on the part of Govern-
ment to keep out from the purview
of the Union Public Service Commis-
sion the increasing number of autono-
moug Central Government bodies and
public sector corporations and com-
panies. I wonder whether there is
any particular reason of policy why
autonomous bodies are excluded;~—I
am not here referring to autvnomous
bodies that have separate Service
Commissions of their own like the
Railways which have their own sepa-
rate service commission, but to
autonomoug bodies which do not have
their separate public service commis-
sions and also public sector corpora-
tions and companies that have no
separate recruitment commissions. ¥
wonder why the recruitment to these
bodies and organisations is not being
handled by the Union Public Service
Commission. I am told, for example,
that there is now a possibility that
the Indian Council of Agricultural
Research,—which has a very large
staff—is intended to be taken out of
the competence of the Union Public
Service Commission by making it an
autonomous body to look after its
own recruitment. I suggest Govern-
ment might consider—to repeat a
little bit—whether for these organi-
sations which have no properly cons-
tituted service commissions of their
own already, recruitment should not
be handled by the UP.S.C. or by
some other commission especially con-
stituted,

The second point, to which I would
like to invite the Minister's atten-
tion,—because I think it is a rather
serious matter,—is the number of
cases in which—I am referring to ap-
pendix IX—the very large number of
cases in which the Commission was
unable to recruit suitable candidates
for the posts which were advertised
and for which interviews have taken
place. I am really surprised that the
list should be so large and so varied,
covering, for instance, architecture,
art, aviation, economics ang statistics,
technical services, educational, efe.—



Motion re;

6737

this geems to be quite & large number.
There are other departmen's also like
engineering which account for quite a
large number, with the result that
against a large number of vacancies
for which advertisements were issued
and candidates were interviewed, ac-
tua]l recruitment did not take place
because candidates of the requisite
standard were, the Commission says,
not available.

Now, I take it that the finding »f
the Commission is right, that it -ould
not get candidates of the standard
required. But what worries me is
this: are the qualifications that are
being laid down, and specifications in
terms of experience being laid down,
such ag fit only particular persons
and not the generality of those for
whom the posts are advertised?
Secondly, and this is perhaps more
important, I wonder whether, parti-
cularly for technical, scientific and
in educational recruitment cases, the
emoluments offered are adequate. It
seems somewhat puzzling tha this
situation should prevail even -while
we have a very large, extraordinari-
ly large number of unemployed
people, many of them exceedingly
well educated; and there is also a list
issued by the Council of Scientific
and Industrial Research of technicai-
ly qualified people who are on their
rolls and who have not got jobs. It
seems to me that there is something
wrong somewhere that the Union
Public Service Commission is unable
to get men of the quality or qualifi-
cations required after having adwver-
tised and interviewed them for rec-
ruitment to particular services. I
think there is something serious here
that needs looking into, it is not en-
ough that it is consigned merely to a
statistical statement that occurs ycar
after year.

The third point to which I would
like to invite the attention of Govern-
ment is the material that is contained
in Appendices XIII and XIV, namely,
lists of posts for which requests were
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cancelled after advertisements but
before interview, and lists of postg for
which requests were cancelled after
advertisement and interview. I do
no know what the cost is per candi-
date advertised for, what cost each
candidate himself incurs for having
to apply for various posts and appear
for interviews, and what it costs the
Commission actually to select candi-
dates for interviews and thep inter-
viewing them. Dut it seems to me a
tremendous waste of public time and

money that there should be =aes
large numbers of cases whorr re-
quests were cancelleq after adver-

tisement but before interview, and
particularly those which were cancel-
led after advertisement and after in-
terview. I think this is another
area which does require careful exa-
mination.

Finally, and perhaps, even more
serious, especially from the point of
view of the candidates who apply,
who have been interviewed and been
selected, is the list contained in Ap-
pendix XV, namely list of cases
where the offer of appointment was
delayed by Government. It really
is the most astonishing list cf cases.
The total number is very large and
the Commission's statement is ex-
tremely lucid, giving as it does the
date of recommendation and the date
of offer of appointment. There is a
case where the recommendation was
made in August, 1961 and the offer of
appointment wag made in October,
1963. There was another case where
the recommendation was made in
January, 1963, but no offer of appoint-
ment has been made yet. And so, it
goes on and on. Various Ministries
are concerned—the Ministry cf De-
fence, the Ministry of Education, the
Ministry of External Affairs, the
Ministry of Finance, the Ministry of
Food and Agriculture, the Ministry
of Home Affairs, and whole lot of
others. There is a ‘remendous
amount of public expenditure involv-
ed on advertising and interviewing
the selected candidates, but much
more serious than that is the trouble
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which the candidates have to under-
go. I know of several cases wherc
the candidates have been interview-
ed and selected months ago, years
ago, and they are still waiting. They
do not know what to do, whether to
accept alternative employment or
not, whether to “approach” somebody
for the job for which they were
selected, or to find out what was
holding up the traffic.

Finally, Sir, just one Imore point,
and I shall have done. I am giad
that the references to the Public Ser-
vice Commissiony of disciplinary cases
are being dealt with on the lines re-
commended by the Commission. In-
deed, it was very satisfying to hear
that there was only one case in 1962-
63 where the recommendation war
not acceptable, and none in 1943-64.
That is a matter on Which I think
Government deserve to be congiatu-
lated.

There is pothing more that 1 would
like to add. In summing up I would
like to recapitulate and emphasise
three points—firstly, exclusion from
the Commission’s jurisdiction of vari-
ous autonomous bodies, public sector
corporations and public sector com-
panies that have no recruitment com-
mission of their own; secondly, this
business of advertising posts and then
cancelling them either before or
after interview; and thirdly, the
large number of cases in which ap-
pointments have been delayed by
Government, sometimes ranging over
a period of 1-1|2 or two years.

Shri Harish Chandra Mathur
(Jalore): These two reports which we
have before us are of an extremely
routine nature, which show hardly
any awareness of the grave problems
with which the administration is
faced today,

I will first deal with the reports as
such, and then go into more basic,
more important matters, to indicate
what is lacking both at the Govern-
ment as Well as the Public Service
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Commission level, certain deeper
issues which should have much earlier
received the attention both of the
Government and the Commission.

The Fourteenth Report says that
the Commission is grateful to the
Ministers and the departments of the
Government of India for the cordial
co-operation that they have given, So,
we should be able to say three cheers
for both the Government of India and
the Commission, but, unfortunately, it
is not so. Both the Government and
the Commission, I am quite clear in
my mind, have completely failed to
take note of and show any awareness
of the maladies from which the ad-
ministration is suffering.

Our Constitution provides for cer-
tain functions and responsibilities
which the Union Public Service Com-
mission has to discharge to be able to
maintain the tone ang temper of the
services, to be able to command con-
fidence in the Public Service Com-
mission right from recruitment to
training, promotion and disciplins,
which is lacking today wvery much.
It can be said without any fear of
contradiction that the moral tone and
the efficiency of the administration
today is lower than it ought to be.
Who is responsible? Either the Home
Ministry or the Union Public Service
Commission, which is supposed to
play an important role in this matter.

As T told you, I wil] first deal with
certain minor points. This Commis-
sion has mentioned from vear to year
about certain irregularities which are
being perpetuated—delayed refer-
ences and unauthorised appointments
which continue for a long time. What
T am concerned with is only one
thing. I can understand that in such
a large Government, in such a wide-
spread organisation, such cases are
bound to occur, but whether the Gov-
ernment takes any note of it is the
important question. Are those offi-
cers, are those Ministerg fully aware
that they are responsible for it? Has
any action been taken on these facts
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brought out by the Commission in
thelr reports from year to year? 1
asked the hon. Home Minister earlier
about this. On the ghowing of the
Public Service Commission, there
have been wunconscionable delays.
there have been unauthorised ap-
pointments which could not be justi-
fied, and yet, I am afraid, that not in
one single case has action been taken
against the person who was responsi-
ble for such dereliction of duty,

My hon. friend who initiated the
discussion, spoke about the public gec-
tor enterprises, and the great point
which he wanted to make was that
the jurisdiction of the Public Service
Commission has been ousted. Gov-
ernment have never shown any in-
terest tp take out of jurisdiction of
the U.P.S.C. anything which belongs
to it by statutory provision. They
have got to place before the House
any limitations which they have teo
put on the U.P.S.C.

Shri Hari Vishnu Kamath: Sir, on a
point of order, Sir. I am always
anxious and so are you and the
House too, that when my hon. friend
Mr. Mathur makeg a useful and sub-
stantial contribution to the debate
there should be quorum in the House.

Mr. Deputy-Speaker: The Bell is
rung....Now, there is quorum.

Shri Harish Chandra Mathur: I was
referring to the objection raised by
my hon. friend Mr, Dandeker ubout
the exclusion of recruitment by public
undertakings from the U.P.S.C. It
would be a very sad day if it is hand-
ed over to the UP.S.C. in the present
set up; their diffieulties of the public
undertakings will be doubled and
there would be such a stagnation and
such difficulties that we will never be
able to get over them. It is not as if
in this country alone the public sec-
tor enterprises are not within the
purview of the UP.S.C. It is not so
anywhere in the face of the earth. In
United Kingdom, they have the public
service commission with ancient tra-
ditions and with very high principles;
there too recruitment to the public
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undertakings is not done by this Com-
mission. Let us not commit the mis-
take of further restricting the free
functioning of the public undertak-
ings. Then what should be done
about it? It is also my grievance
that we have not thought of some
institution which would satisfy the
demands of the public undertakings.
The ball lies in the court of the Gov-
ernment. Government have not been
able to build up any such institution;
there again the public undertakings
are suffering from this handicap.

Another point is about the medium
of examination. The hon. Member
submitted that this will put the non-
Hindi speaking States in a difficult
position. That apprehension iz mnot
well-founded. There is not much
force in that. Rather my apprehen-
sion is that those of the candidates
who participate in these compelitive
examinations and write their answers
in Hindi will be at a particular dis-
advantage. I do not know whether
those people who speak in this
House in Hindi get a better hearing
in the House, in the Press or in the
country. The examiners who exa-
mine the copies of these people who
write in Hindi or in English will
hardly be mindful of giving the pro-
per place to Hindi and therefore I
think that there is the danger that
those people who answer their books
in Hindi will be at a disadvantage.
The hon, Minister should tell us how
he proposes to deal with that matter
and what arrangements have been
made to see that there are proper
standards and equality and equity is
maintained,

1 am speaking on certain important
matters. I object to the very com-
position of the Commission as it is
today. I do not know that this should
be presided over by only a particular
class of officer. 1 have nothing
against the All India services IAS or
ICS officers. They have a distinct
role to play; they have their place.
But it is not proper to put in it peo-
ple of a particular service as the
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chairman of the commission because
he has a particular life-long back-
ground and influence where there
must be free and imaginative hink-

I find that Mr. Zaheer retired on
May 31, 1963. I do not mind if there
are 1, 2, 3 or 4 Muslims on the
UP.S.C. But I simply hate the jdea
of a Muslim being replaced always by
a Muslim. I raised this point earlier.
Mr. Zaheer retires on 3lst May and
another Muslim takes over from 1st
June. Howsoever impartial the
members of the public service com-
mission are, without casting any as-
persion directly or indirectly, the very
method of appeointment gives suspi-
cion to these people who nppear be-
fore him and also his background and
influence on the person concerned. I
do not see the reason why in an ear-
lier vacancy another Muslim could
not be appointed. Let there be two
or three Muslims. But, no. It is a
regular practice that when a Muslim
retires another Muslim takes the
place. You are bringing in this caste
even in the U.P.S.C. and this is some-
thing very much to be deprecated.
—

The hon. Minister should throw some
light on the personality test and say
what marks should be reserved for
the personality test; that question has
agitated the mind of the House. They
have come down possibly from 400 to
300 for IAS. We want to know what
the result of the study that they had
done is. That is not before us. We do
not know what their conclusions are
or whether they are correct or not
or why they have come down from 400
to 300. Did they find any case which
warranted such a conclusion?

I am hastily passing from one point
to another. I find the present position
regarding disciplinary action is
thoroughly unsatisfactory. Two cases,
almost classic cases, are before us—
the case of Mr. Kapur of Punjab who
was under suspension and who is
under suspension all the time and that
of Mr. Grewal. For how many years
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did Mr. Grewal remain under suspen-
sion? The ordinary practice should
be that they should be able to decide
within six months. Even after the
particular officer was cleared by the
court, something else kept on hanging
and I find that both the Union Public
Service Commission and the Hdéme
Ministry almost helpless. This is not .
a state of affairs which will inspire
any confidence in the services. Here
is the case of Mr. Kapur. I was really
amazed to find the Home Minister
saying that they have no objection to
his being reinstated. Why are they
running away from the responsibility?
If they feel that he should be rein-
stated, why do they not reinstate him?
I understand he has been cleared by
the court in almost all the cases. If it
is not so, then let the administration
say so. Now, to refer the case to the

- Vigilance Commissioner surprises me

still further. Here, you are bringing
in a fifth wheel in the coach. What is
the position of the Vigilance Commis-
sion? After all, if the Vigilance Com-
mission, such a high-powered body,
gives an advice that he has to be
punished or something else has to be
done, it would be referred to the
Uniop Public Service Commission and
then there would be a clash of autho-
rity between two such institutions.
This is most surprising, and it only
indicates a lack of responsibility at the
highest level and it also indicates a
greater confusion. I think we should
have some better understanding of the
situation.

I submit that the purpose and objec-
tive which were before us have mot
been fulfilled by the Union Public
Service Commission. In their routine
manner, they have tried to do their
very best. I was reading only the
other day a very lucid account of how
deterioration has come in the services
of the United Kingdom also, a coun-
try which is almost a sort of model
before us. I have a book entitled Bri-
tish Government Observed by Brian
Chapman. The author has given a
very revealing account of why British
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Government has suffered vis a vis the
Buropean countries, particularly,
France, and one of the main reasons
which he hag praised is the adminis-
trative efficiency. The British system,
the British services, their institutions,
which are responsible for keeping the
good health of the services have com-
pletely been out-dated and outmoded.
He hag been talking of the Victorian
Age and has said that what their
grandfathers and great grandfathers
were doing cannot serve the purpose
today. But we are talking of great,
great grandfathers. Those types of
services were necessary in the colonial
period and were necessary for serving
certain imperial purposes. But today,
there are two things which have com-
pletely changed the complexion of the
relationship of the services and their

duties and responsibilities. First, the,

gservices and the citizen. The relation
between the services and the citizen is,
unfortunately, most irritating. Today,
the people are dissatisfied with the
Government; the people are dissatis-
fied with the administration because
we have not been able to bring about
a proper recruitment; we have not
been able to bring about a proper
training and we have not been able to
bring about any change which will
completely change the atmosphere and
completely change the needs of the
society: that is the relationship bet-
ween the citizen and the services. To-
day, the citizen is not what he used
to be. This is one very important point
which has been made out in the book
to which I now referred. The admin-
istration was supposed to be an instru-
ment of some sovereign body; that is
not so today. But that is the menta-
tality which you have in the Govern-
ment as well as the services. That has

to be completely changed and trans-
formed.

The second thing is, administra ion
and development. Here again, the ad-
ministration sits almost as a dead
weight and the procedures and
methods. the training and background
and their psychology are very criti-

cally analysed in this book. It clearly.
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Mr. Deputy-Speaker: The hon. Mem-
ber's time is up.

Shri Harish Chandra Mathur: I will
finish in two minutes, Sir. The book
has described why they have com-
pletely outstripped Britain and why
proper decisions are not being taken
in Britain; why delayed decisions are
taken and why, if they are taken, they
are not being fulfilled. It would be
interesting to read a few sentences out
of it. It says:

“First, the traditional view of
the State as the admirdstrative
machine through which sovereign
powers were exercised (a view al-
ready challenged at the beginning
of the century by Duguit) had be-
come entirely unacceptable to
wide sections of public opinion
as well as the jurists™

Then he says that the United Kingdom
is not prepared for any radical chang-
es and that is the cause of this dec-
line. The same unfortunately is the
case with our Government. They are
not prepared for any radical changes
in the services, their structure, their
mode of behaviour and their proce-
dures, and that is why our plans are
failing and that is why our citizens
are irritated.

The second point which the book
mentions is this:

“Since 1946|47 every west Euro-
pean country has been engaged in
various ways with improving the
selection, training, and supervision
of public servants, and with pro-
found reforms of different branch-
es of public administration.”

He goes into other minor details which
are interesting. They have realised
that the Central Government reform,
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local reform, judicial reform and edu-
cational reform are all too closely re-
lated to be dealt with in isolation. The
unfortunate position here is that we
are dealing with a department here
and a department there in isolation. I
am also supposed to give a report to
the Home Minister about one or two
departments. In this delaying and in
this patch-up manner, how can we
bring about any revolutionary reform
or radical reform which will satisfy
the citizen?

My hon. friend all the time talked
about the ruling classes. Who is the
ruling class now? The ruling class is
not my hon., friend Shri Hathi. The
ruling class is the bureaucracy. The
ruling class is the bureaucracy which
is completely disgruntled. The ruling
class ig the bureaucracy which is dis-
satisfied. The ruling class is the
bureaucracy which has no respect for
the Ministers, which has no respect for
democracy; they have no respect for
public life. It is here that the Union
Public Service Commission and my
hon. friend the Home Minister should
sit together and apply their mind as
to what radical change they have to
bring about and consider whether these
antediluvian institutions will serve
the present needs of the country or
not. - I think it is high time that, if
they want a bigger plan like the fourth
Five Year Plan to be a success and if
we want to give satisfaction to the
citizens of this country, we were pre-
pared for radical reforms. It is high
time they sat together and gave satis-
faction to the country at large.

Shri Man Sinh P. Patel (Mehsana):
At the very outset, I would like to
congratulate the hon. Minister on
giving an opportunity for the discus-
sion of these two reports together. I
would have definitely appreciated if
the Ministry could have selected the
necessary time or opportunity for the
discussion of these two reports sepa-
rately, to discuss each .year's report
separately, but still, I am glad to have
an opportunity to ventilate our own
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views regarding the selection of the
bureaucrats of the country who are
indirectly, as suggested by my hon.
friend, ruling the nation today.

First of all, a fear was expressed by
my hon. friend Shri Dandeker regard-
ing the medium of instruction. Be-
cause, in future, either at the instance
of the Ministries or because of a policy
decision of the Government, the Union
Public Service Commission is likely
to test the examinees in Hindi langu-
age. No doubt a small beginning might
have been made, but as has been
pointed out by my hon. friend Shri
Harish Chandra Mathur, the imagina-
tive thinking of the examiners will
necessarily prevail. What we are con-
cerned with at the moment is that we
are trying to replace the medium of
instruction up to the university level
by the regional language No doubt a
warning is given by the Education
Minister that this policy may be slow
in its implementation, but there are
certain universities in the country a
the moment which have adopted the
regional language as the medium of
instruction up to the university level.
There may be a position that fluency
of the language, especially of the En-
glish language to which we are all
accustomed, may become a fundamens-
al ingredient in the selection of peo-
ple, as has been repeatedly said by
many people. Then there will be a
disadvantage to these students of re-
gional language Universities.

Regarding the personality test, I
want to have a categorical statement
from the hon. Ministerr By what
standard is this personality test com-
ducted? Probably fluency of langu-
age makes an impression on the exa-
miners. But many times we have
had occasion to see fresh IAS officers.
I have seen an IAS officer only 4’-10"
in height and another IAS officer
whose weight was only 85 1bs. I can
give the names, I wani to understand
what is this personality test. Is it
something other than the worth or the
talent of the subject? Is it fluency of
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language, height, weight or wearing
spectacles, or what is it? In any case,
fluency of language should not be the
sole criterion and only knowledge of
the subject should be considered. My
own fear is that some other considera-
tions like expertness in language will
prevail as major ingredients of selec-
tion.

14 hrs,

I am glad a good beginning has been
made with the UPSC examinations
through the Hindi medium. I would
urge on the Minister that wherever it
is possible, UPSC examinations may
be held in the regionaldanguages also.

I now come to the administration.
We are not concerned simply with
administration of the country. We have
to show to the people that here is a
serving government to the people. We
have to see that the relationship of the
bureaucrat—the new IAS officers who
have to do more with the development
schemes—angd the people should change
and the people should feel that change.

I am prepared to quote what is hap-
pening in Gujarat. A senior officer of
the IAS who was previously a Collec-
tor is put in charge of the district
panchayats. Senior officers of the
Government were transferred to the
panchayati raj institutions and junior
officers were in the collectorate. For
the flag hoisting ceremony on 15th
August, which was to be performed by
these junior officers, the senior officers
were absent. This is the approach of
the IAS officers. The feeling of senio-
rity and juniority is there even in
non-official institutions like the pan-
chayati raj. T would ask the hon. Min-
ister whether there is any training now
being given to these officers sp that
when they are transferred to the non-
official panchayati raj institutions at
the district or taluk level, the feeling
of ruling is changed into one of serv-
ing the citizens? I have been seeing
the working of these institutions since
my youth and I have also had so
many years of experience in parlla-
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mentary life. Unless this change is
brought about in the officers, the peo-
ple will not feel happy.

As the hon. Member who preceded
me pointed out, some people still feel
that it is the 1AS officers who are rul-
ing the country and not the Ministers.
After seventeen years of democratic
institutions functioning in this country,
in this Sovereign Republic of ours, is
it not possible to show to the people
that it is the policies of the Ministers
in the Cabinet as a whole either at the
Centre or in the States or in the pan-
chayati raj institutions that are going
to be accepted and not the policies of
bureaucracy? It has been sald
that it is not enough that a man should
be honest, but others must say that he
ig honest. Similarly, it is not we alone,
the Members of Parliament, who
should say that the country is being
governed by the Cabinet, but the peo-
ple at large, the common map in the
street, the businessman or licence-
holder, must feel that the policy that
is being carried out is that of the
Cabinet and not that of my friends
selected by the UPSC.

We are suffering from administrative
inefficiency. About the food question,
the Ministers are saying that there is
no administrative efficiency to deal
with the situation. It is most unfor-
tunate. Before independence, controls
were there from 1843 up to 1952. The
machinery was wide enough and even
we, the people in the small States,
could feel that the controls were being
executed through an .efficient machi-
nery. But today, after 17 years of
independence, with all the legislation
and restrictions we have, we are not
in a position to arrange things in such
a way that the administration can be
carried on with efficiency, Where does
the fault lie? That is the question. Is
it in the Government or is it in the
selection method of the UPSC?

I will now come to the particular
aspects of the Report. From Appendix
II, we find that the number of appli=-
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cations is ten to twelve times the num-
ber of candidates required. It is a
good fortune that interviews are also
being called to the tune of %0 per cent
of the original number of applications.
But at the same time, according to
Appendix IX, we find that enough
number of qualified persons are not
available for certain technical jobs.
That is the sorry state of affairs at
the moment. There may be some
faults regarding the adwvertising pro-
cedure, which may be such that for
certain complex type of jobs, right
persons may not be called upon or
selected. Sometimes appointments are
being made by the Ministry in anti-
cipation of the sanction and their re-
tention is always being accepted by
the UPSC. In the case of such ad hoc
appointments made by the different
Ministries, is it not an indirect way of
compelling the UPSC to gee that aver-
age men are to be retained and con-
firmed, because the right type of per-
song are not available? No doubt it is
a healthy feature that the Union Gov-
ernment has not tried to differ from
the cases referred to in the last year's
report especially.

Now, Sir, there is one question re-
garding which one good suggestion has
been made by Shri Dandeker. Recent-
ly I came in contact with a candidate
who went for an interview at Dehra
Dun for being absorbed in the Qil and
Natural Gas Commission which is a
public undertaking. The post was in
the grade of Rs. 250-400. Now, such
public undertakings have their head-
quarters at the far northern end of
the country. For such small posts—
because Rs. 250 to Rs. 400 is Grade 11—
candidates have to come to this north-
ern end. There are about four divi-
sions going en in Gujarat, Kalol
Anand, Ankleshwar ete. Candidates
are being called for interview by this
public undertaking and they have to
come to the headquarters at Dehra
Dun because there is no system to
interview the candidates in the res-
pective regions. I would earnestly sug-
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gest to the Ministry concerned that for
the public undertakings the purview
of selection of candidates should mnot
necessarily rest with the Union Publie
Service Commission. There should be
a separate system of a Service Com«
mission of a permanent nature where-
by regional selections also can be
made.

In the first paragraph the number of
examination centres is shown. It is
reported that there are about 270 cen-
tres in about 330 districts for the coun-
try as a whole. There are about 18
districts in Gujarat. There are many
districts where there are no examina-
tion centres at all. To make the Union
Public Service Commission have a
common feeling for the nation as a
whole, -there should not be any divi-
sion like north, south, east or west and
a common standard should be evolved.

Mr. Deputy-Speaker: Shri Sezhiyan.

Shri Sezhiyan: Mr. Deputy-Speaker,
Sir,

Shri Narendra Singh Mahida
(Anand): Sir, may I draw your at-
tention to the fact that there is no
gquorum in the House to hear the hon.
Member?

Mr. Deputy-Speaker: The hon.
Member may resume his seat. The
Bell is being rung.

- Yes, now there is  quorum. Shri
Sezhiyan may continue his speech.

Shri Sezhivan: Sir, the Union Public
Service Commission is entrusted with
the important duty of selecting per-
sonnel for the All-India Civil and
Other Services. It is said that in
Great Britain the Government is car-
ried on not by the Cabinet, not even
by the individual ministers, but by the
civil services. In India also, T think
the game role is obtainable for the
Indian Administrative Service. As Mr.
Mathur put it earlier, it is the Admin-
istrative Service which is the ruling
class here. Therefore, greater atten-
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tion should be paid to the selection of
these personnel who indeed rule this
country.

With rapid expansion of govern-
mental activities in various spheres,
with more powers being assumed and
centralised, with big public under-
takings coming into operation, the
administrators should have—they are
also having—an imporiant role in
shaping the destiny of this country.
Therefore, the conditions and method
that relate to the selection of these
personnel should be scrutimised well
before we proceed further.

Sir, here 1 want to say something
about the composition of the previous
Civil Service obtainable in this coun-
try under the British regime. In those
days the composition of the Indian
‘Civil Service was mainly composed of
Britishers. Englishmen predominated
up to the turn of this century. Almost
the entire civil service was composed
of only Englishmen. Then certain
thoughts were given for recruitment of
Indians also. Slowly Indians were also
taken to the cadre of Civil Service. Till
1935 only about one-third of the com-
position of the Civil Service was con-
verted into Indian and just before In-
dependence it was about half.

Why 1 am pointing out this is this.
These examinations were conducted for
a long time in London ang afterwards
in India also. But the medium of
these examinations being English
and English-oriented, the Englishmen
whose mother-tongue is English pre-
ponderated easilv over the Indians
who were at a disadvantage as far as
this was concerned. The  previous
speakers also referred to it and I also
refer with concern to the introduction
of Hindi as a medium of the UPSC
-examinations. These fears and appre-
hensions are not new. These have been
as old as the Constitution itself. In
the Constituent Assembly there have
been very many persons who expres-
sed these fears. as Mr. B. Das who
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came from Orissa put it very clearly.
He said:

“The fears and suspicions that
we harbour today were harboured
by us till a couple of years ago,
when the officialdom was manned
by the Britishers and the civil ser-
vice examinations were conducted
in London. Naturally the English-
men preponderated in gervice.
Now that the civil services and
other examinations are being held
in Delhi, naturally hereafter the
Hindi-speaking provinces (I am
not talking of the immediate
future but of fifteen years hence)
the people of the Hindi-speaking
provinces such as U.P. and CP.
will preponderate in the civil and
other services of our country.”™

Then he went on to say:

“But 1 am not willing to recon-
cile myzelf to the position tr
for the next fifteen twenty or
thirty years the sons of the Hindi-
speaking people, whether they be-
long to UP. or to the CP. will
preponderate in the all-India ser-
vices.”

Even while the consideration of the
question of official language was before
the Constituent Assembly, these fears
of non-Hindi speaking people were
expressed. Nothing has been done to
assuage those fears or to expel those
apprehensions.

Here 1 want to point out one thing.
Very many persons come to us and
say that we Southerners are very in-
telligent and we can easily master the
language, “after all Hindi is a very
easy languapge to learn.” All that I can
say is, it is & eruel joke. It is a fallacy
to say that Hindi is easy to learn.
Evervbody thinks his mother tongue 15
easy to learn. T come from Tamilnad
and ] may think that Tamil is very
easy to learn because it is my mother
tongue. But in practice it is very hard
to learn Hindi for the non-Hindi speak-
ing people. Even in the Constituent
Assembly one hon. Member coming
from Mysore, though he had achieved
proficiency in Hindi, had to say:
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“Sir, I have to learn Hindi. 1
have translated some books from
Hindi into my own language Kan-
nada also. But it is a difflcult lan-
guage for me to make up my mind
to speak before this House. We can-
cannot learn the technicalities of
the language, the idiomatic langu-
age of the Hindi-speaking people.
It takes time. I would give a chai-
lenge. Let either Shri Govind Das
or Tandonji or Guptaji live among
the Tamil people and learn to
speak the Tamil language; I;he.
time taken will be not 15 years but
20 or 25 years. It is really a diffi-
cult problem.”

The person who said this is the pre-
sent occupant of the Chair, Shri 8. V.
Krishnamoorthy Rao. It is a very diffi-
cult problem, for a non-Hindi man to
master Hindl. Persons who have come
from non-Hindi-speaking areas and
who have been very much proficient
in Hindi have often expressed this
view. If you like I will give you an-
other opinion of a very eminent per-
son, Dr. Suniti Kumar Chatterjee. He
is a non-politician. He has written a
mumber of books in Hindi. He has
been an author and a noted linguist,
and his books in Hindi have been
acclaimed as good ones by Hindi Pan-
dits and have won prizes. For his
services in Hindi the Sahitya Samme-
Jan conferred on him the title of
Sahitya Vachaspati. Regarding Hindi
an the official language and the langu-

age of the UPSC examinations. This
noted doctor, Dr. Suniti Kumar
Chatterjee has this much to say. I am

quoting this because it has some par-
ticular significance to the subject
under discussion.

H! FEW FeE ®FATT ;0 TTEIN
WERT ZER ¥ H7W adt E

Mr. Deputy-Speaker: The hon.
Member might resume his seat. The
bell is being run...... Now there is
quorum. The bell has been rung for
s0 many times during the last one
bour, which is a bad reflection. I hope
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hon. Members will stick to their seats.
Now, he might continue his speech.

Shri Sezhiyan: Dr. Suniti
Chatterjee had this to say:

‘“With English as a neutral lan-
guage affecting all equally, and as
the liaison language not only bet-
ween India and the world but also
among the various linguistic areas
and States within India, it was a
question of no special favour for
any language at the expense of the
rest. Now the Indian public as a
whole (from the South, North.
West and East) must pay for the
development of Hindi which as yet
has no intellectual gignificance or
value for the rest of India. It must
pay not only in money but salso,
as people in the non-Hindi areas
feel, in & huge waste of time and
energy and temper in trying to
acquire and master a language not
yet distinguished in any way above
their own, and a language which
is still in the making. Whatever
concern or solicitude or goodwill
might be out wardly shown for
them, the languages of India other
than Hindi will ultimately come
as a result of these far-reaching re-
commendations to have but a se-
condary position even in their own
areas. That is an eventuality
which cannot be gladly accepted
by their speakers. They will feel
that most of the recommendations,
particularly under Education and
Public Service Examinations and
the Administration, consciously or
unconsciously, will bring about a
fastening of the tentacles of Hindi
on the public life and culture of
the non-Hindi peoples in a man-
ner which will make them help-
less for ever.”

Kumar

This ig the opinion of Dr. S. K.
Chatterjee who has bheen honoured
with the title of Hindi Vachaspati by
the Hindi Sahitya Sammelan..

Shri D. C. Sharma (Gursdaspur): He
has been ungrateful.
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Shri Heghiyan: He has been truth-
ful.

Then, leaving aside the opinion of
mdividuals, what is the view of the
non-Hindi-speaking States? For ex-
ample, take Jammu and Kashmir,
What is their view on the question-
naire issued by the Official Language
Commission in 18567 I presume the
hon, Member to my left was a mem-
ber of that Government then.

Shri Sham Lal Saraf (Jammu and
Eashmir): | appeared before that
body myself.

Shri Sezhiyan: In reply to that
questionnaire, the Government of
Jammu and Kashmir stated:

‘“The residents of non-Hindi-
speaking areas will be at a con-
siderable, even more or less a
permanent disadvantage compared
to persons from Hindi areas if Eng-
lish is replaced by Hindi as the
medium of the Union Public Ser-
ivce Commission Examinations.”

Therefore, this is not after all a new
development. Whenever the question
of the official language came up, or the
question of the medium for the UPSC
examination came up, all the non--
Hindi-speaking States, whether it is
Tamilnad, Andhra, Kerala, Mysore,
Bengal or Jammu and Kashmir, they
have all been apprehensive about it
If you are replacing English, well and
good, if you could do that, replace it
by another language; we have nop ob-
jection, because we are not enamoured
of English or allergic to Hindi. If
Bnglish is to be replaced and if any
other language comes up to that level,
let us accept it. But let us not accept
Hindi alone to the exclusion of other
languages like Tamil languages which
are much more developed than Hindi.

It, for the UPSC and other exami-
nations, you give a place of honour to
Hindi, what will happen is that per-
sons coming from the Hindi-speaking

PAUSA 3, 1886 (SAKA)

Thirteenth and 6758

Fourteenth Reports
of UPS.C.

area will have an advantageous posi-
tion and they will have preponderance
among the successful candidates. If it
is your contention, for the intreduction
of Hindi by replacing English that one
cannot speak or express himself clear-
ly in an alien language, extending the
same logic, a person from Tamilnad
cannot express himself clearly in Hindi,
which is alien to him. Therefore, the
logical conclusion would be to allow
a person coming from Tamilnad or
Andhra to express himself in the UPSC
and other examinations in his own
mother-tongue. That would be the
best solution, Here I have to say that
this position has been unequivocally
accepted by the Government of India
much earlier, as early as 1955. On
the 2nd May 1855, the then Home
Minister, Shri G. B. Pant, categorical-
ly stated in this House:

“The Government have decided
to be guided on the subject by
the principles contained in the
resolution entitled ‘Examination
for All-India Services' which was
passed by the Congress Working
Committee on April 5. 1954."

What is that resolution of the Cong-
ress Working Committee? That

resolution says:

“The Working Committee re-
commend that progressively exa-
minations for the All-India ser-
vices should be held in Hindi,
English and the principal regional
languages, and candidates may be
given the option to use any of
those languages for the purpose
of examinations.”

1 would like to know from the Minis-
ter of Home Affairs whether this
categorical statement, whether this
assurance given to the non-Hindi-
speaking people, is ever going to be
implemented. I am asking this ques-
tion because assurances are quite
often given just to assuage the feel-
ings for the moment. Az Mr. Nath
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Pai wag saying the other day about
our defence forces, as “invincible in
times of peace and invisible in times
of war” similarly, the assurances
given during times of trouble are in-
vincible but when the question of
implementation comes, they become
invisible. They are forgotten easily.

One hon. Member was saying
“even if Hindi is coming in, what is
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like pure mathematics or applied
mathematics, English history or in-
ternational law. Hindi is given a
place of honour there. Any candi-
date appearing for the UPS.C. exa-
mination can take either any technical
subject or Hindi as an optional sub-
ject. For purposes of illustration, I
have taken the average of more than
200 for the years 1961, 1962 and 1963.
The following is the statement gshow-

there? Will there mot be a dual  ing the average percentage of marks
manner of examinations?” Here 1  for the optional subjects in the writ-
will give an example. Even now  ten tests for IASI|IFSICS and IPS
Hindi is one of the optional subjects  examinations:
along with other technical subjects

Subject 1961 1962 1963
Pure Mathematics . 23 34 29
473%ied Mathematics 2§ 28 25
Eng'ish Literature 37 36 33
Indian History 16 38 3s
British History 43 33 29
World History 40 43 43
International Law 45 35 41
General Economics 43 39 33
Political Science . 4“ 35 37
Law 35 40 41
Statistics 23 31 29
Advanced Accountancy and Auditing 36 18 33
Hindi . . 43 46 44

This statement clearly shows that
the average marks scored in Hindi is
uniformly very high. Whether it is
because the papers und the valuations
have been easy or the persons who
took those examinations were extra-
ordinarily brilliant in Hindi, it is
more than what one can say. In
the case of pure rnathematics, the
average is only 23 whereas in the cuse
of Hindi it is 43. Therefore, it is
very apparent that this will give
marked or undue advantage to those
people whose mother tongue is Hindi,

if Hindi is given a distinct and ex-
clusive place in the UPSC examina-
tions.

And it is not only Tamilnad. TIn
Andhra Pradesh recently a conference
was convened by the Chief Minister on
23rd and 24th October at Hyderabad
in which a resolution has been passed
on this point about UPSC examina-
tions. The Conference has expressed
concern over the introduction of Hindi
as the medium of All-India Service
examinations. The Chief Minister, who
is also the Minister of Education had
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come there, as also the Vice-Chancel-
Jors in Andhra Pradesh and other
educationists concerned with collegiate
and secondary education. And they
have demanded by their resolution
passed in that Conference that “in
order to ensure adequate representa-
tion to candidates from the States
which switch over to the adoption of
regional languages as medium of ins-
truction for collegiate education, use
of regional languages for answering
papers in the all-India competitive
examinations should be permitted.”
That is the resolution which has been
passed at that Conference convened by
the Chief Minister, who also happens
to be the Education Minister, of An-
dhra Pradesh. That demand cannot be
brushed aside. Everywhere, from
Kashmir to Cape Comorin, as they say,
wherever there are non-Hindi people,
they have been very much agitated
over this,

One thing more I will mention, be-
cause some persons are speaking about
quota system. If you introduce the
quota system it will take away the
eompetitive nature of the examinations.
If you allot, say, ten seats for Tamil-
nad, ten seats for Andhra, twenty seats
for U.P. and so on, the competitive
nature of the examination goes away.
If you accept that system, what is
the harm in introducing regional lan-
guages? If you are allotting ten seats
to Tamilnad, why not introduce Tamil
there for the selection of ten seats al-
lotted to them? Therefore, the agita-
tion is there.

In the end I have to say that the
introduction of Hindi cuts at the very
root of this matter. Introduction of
Hindi, to the exclusion of other lan-
guages, will not be a fair one and it
takes away the competitive nature of
the examination. [t is not equitable,
it is unfair and it will give an ever-
increasing and permanent disadvant-
age to those persons whose mother-
tongue is not Hindi and who will be
relegated to the position of second-
grade citizens in their own country. I
therefore request that the Home
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Minister should at least implement
the assurance that has been given
on the floor of this House and
implement the Congress Work-
ing Committee’s resolution that
has been accepted by the Government.
We do not want any quota or other
things. We do not want pity or cha-
rity., We want our language right, the
right to use our language, the right to
honour our language. The same
honour given to otheér languages, we
plead for that right. I want the fun-
damental right of using my own lan-
guage in the UPSC examination, in
the Parliament, at all levels possible. I
do not want charity or quota or any
such thing, but I want justice to be
done to the people of the non-Hindi
areas.

If you go on at this rate of impos-
ing Hindi, what Shri T. T. Krishna-
machari had said at one time, namely,
“India, that is Bharat, that ig U.P.",
tha.t will be proved in practice: India,
that is Bharat, will become UP, to
that will be proved in pracice: India,
imperialism goes on unabated.

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, I congratulate the Home
Ministry and the Union Public Service '
Commission for being in perfect har-
mony with each other, I am glad that
this harmony has occurred after some
wrangles, and I hope that this har-
mony will continue, But I ask myself
one question: is this harmony good for
the country, will it promote the causes
for which we constitutedq the Union
Public Service Commission? My feel-
ing is that in this world where cata-
clysmic changes are taking place, in
this world which has passed from the
age of electricity to the space age, this
Union Public Service Commission per-
serves in itg old attitudes. sticks to
its old yardsticks for measuring peo-
ple and tries to bite much more than
it can chew.

Now, I first of all want to ask the
hon. Minister, what is the average age
of the Members of this Commission;
how have they arived at that; what
is the appointing authority; what is
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the recommending authority; what
are their qualifications. 1 think a
statement should have been laid on
the Table of the House to let us see
how far these persons are suitable for
this job. Of course, I have nothing to
say against them. They are all very
good persons. But we should know
how they are appointed, how they are
recommended by the States, by this
authority or that, and why it is that
the Union Public Service Commission
has become a paradise for retired per-
sons. When I was in Lahore there was
an ashram there, an ashram for old
and superannuated persons,

An Hon. Member: You
there?

were not
Shri D. C, Sharma: 1 was not there,
but I am not here either.

Shri Bade (Khargone):
there for admission!

He went

Shri D. C. Sharma: Sir, I was sub-
mitting very respectfully that this
Union Public Service Commission has
become a heaven for those  persons
who retire from this service or that
service and find their ultimate home
in the Union Public Service Commis-
slon.

Shri Bade: Who are suffering from
rheumatism and diabates.

Shri D. C. Sharma: I ask you, is it
not necessary that there ghould be
infusion of fresh blood into the Union
Public Service Commission? Why are
yvoung men ruled out from the Union
Public Service Commission? Why are
only, mostly, retired persons kept
there? Why is it that they are thought
to be the monopolists of wisdom and
monopolists of every good thing in
this world. I want to know.

Shri Bade:
diseases?

And monopolists of

Shri D. C, Sharma: I say that the
first reform that is necessary in this
Union Public Service Commission is
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this that it should cease to be a port
of rest, a harbour of rest for persons
who have retired as Judges or as Vice-
chancellors or as Members of the
Railway Board or as Chief Engineery
or as other officials. I think that if
there is one thing which makes this
Union Public Service Commission un-
acceptable to the people at large it i8
this that it always goes to help those
persong who are the favourites of for-
tune. There are some persons who
want to draw their salary up to the
last second of their lives. There are
some good persons like that. I wish
them well. But I would say that this
is a sorry state of affairs and this
should be put an end to as early as
possible.

The seocnd point I want to make is
this. My State of Punjab may have
done many wrong things; I do not say
it has not, but Punjab has done some
good things also. But when I look at
this report I find that this Commission
is saddled with all kinds of duties, all
kinds of recruitment. I would not put
it like that, but I do not know how else
to put it; it goes from the sublime to
the ludicrous, it goes from the highest
to the lowest. It appoints all the offi-
cers of the Indian Foreign Service and
the Indian Educational Service, and it
appoints also Grade IT1 officers; it ap-
points clerks grade officers. It does all
that kind of thing. I have nothing to
say against Grade IIT officers or clerks.
1 have respect for them.

Somebody was asked: Who runs our
Government? My friends, ICS peo-
do not run the Government.

An Hon. Member: Now IAS,

Shri D. C. Sharma: The 1AS people
du not run the Government; neither
does the hon. friend, who is interrupt-
ing me all thig time, run the Govern-
ment,

Shri P. R. Patel (Patan): I only cor-
rected Shri Sharma.
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Shri D. C. Sharma: Do not correct
me. Please keep quiet.

1 do not want to quote the story
from the Puranas, but I tell you that
it is the assistant who runs the Gov-
ernment of India and who belongs to
the ruling party, because most of these
officers only agree with him. I am not
referring only to my own experience;
it is also based upon the experience
of others. It is not the Congress Party
which is the ruling party, or the Min-
isters who constitute the ruling party,
or the Members of Parliament. Who
bothers about the Members of Parlia-
ment, the Members of the Lok Sabha
or the Assembly? It is the assistant
who puts up the note and it goes to the
highest pitch as water goes up to the
highest limit by means of some kind
of a siphon.

Therefore, I would say that the Gov-
ernment should have another service
commission. This Commission should
be reserved for the recruitment of only
Class ] officers and so far as Class II
and Class III officers are concerned,
it should have a kind of a subordinate
Union Public Service Commission
which has to do with clerks and other
things.

One of the most wonderful things
that have read in this Report is “bulk
recruitment™ at page 11 of the Report
for 1964. I have heard about bulk
purchase of wheat when we guffer
from shortage of wheat. 1 have heard
about bulk purchase of cloth. ] have
heard about bulk purchase of other
commodities; but the Union Public Ser-
vice Commission, in its great wisdom,
is now indulging in, what they ecall,
bulk recruitment. You can understand
what kind of recruitment it can be,
what kind of procedure, they must
have followed, what kind of tests they
would have applied, what kind of atti-
tudes they must have adopted. Seo, I
think, this Report, apart from other
things, is vitiated by that paragraph in
which a reference is made to bulk re-
cruitment. I wish, that paragraph had
not been there and it should not have
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marred the otherwise somoothly—
flowing report of the Union Public
Service Commission,

Of course, I know, my hon. friend,
the Minister, will come forward and
give some justification for it; but, I
tell you, the very word “bulk recruit-
ment” is obnoxious to any person who
has anv democratic sympathies and
who stands for any kind of excellence
or merit in recruitment.

Now, I want to ask another question.
This Government has followed the old
Brahmanas. Of course, ] am asked by
Mahatma Gandhi to follow a classless
and casteless approach to life; there-
fore, for me these things do not mat-
ter. But, look at the categories of jobs
that we have in this country— perma-
nent, provisional temporary, tempor-
ary and quasi-permanent. [ tell you,
you do not know the reaction of the
people to these things—temporary, pro-
visional temporary, quasi-permanent,
permanent! You do not know.(Laugh-
ter) You laugh here because you have
been favoured by gods to sit on the
Treasury Benches, but I tell you there
should be no quasi-permanent category
here. There should be only one cate-
goryv. You join a post; you gerve your
period of probation and then you be-
come permanent. Why is it that you
have introduced in the Central Secre-
tariat and at other places this quasi-
permanent status? I think, this is a
negation of democracy and I feel, the
sooner you do away with it, the better
it is.

Another point and 1 will finish. T am
glad that the marks for the personality
test have been reduced. I am very
happy that the personality test is car-
ried on from one centre to another
centre so that the personality can be
judged in terms of the locale from
which the examinee comes. 1 am
happy about all this; but I want to
put only one question. My hon. friend,
Shri Man Sinh Patel was giving his
own reaction to this personality test
and others have done the same. I
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want to ask: What test do they apply?
There are psychiatrists employed by
the Defence Ministry and there has
been a lot of criticism of those psy-
chiatrists. What test do you apply to
judge the attitude of a man towards
the people, to assess the outlook of a
person to the people whom he is going
to serve, to estimate the worth of a
man in termg of his capability for
being the servant of the people? An
IAS, IFS or IPS man is not the ser-
vant of the Government in any sense
of the word; he is not to serve the
Ministry, he has to serve the people,

What eriteria have you selected to see -

that this gentleman will be a home
among the people, will be able to serve
the people, will have a democratic
sympathies—he may not have any
sympathy with the Congress Party; I
do not care for that—will be a person
who will be in harmony with the aspi-
rations of the people, who will be able
to listen to the grievances of the peo-
ple, whose whole attitude will be peo-
ple-oriented and pot Ministry-oriented
or Director-oriented?

Mr. Deputy-Speaker: The hon Mem-
ber should conclude now.

Shri D. C, Sharma: That is what I
mean {0 Say.

One sentence more and I finish, It
is very strange that you—not you, Sir;
1 mean, they—should yourself be the
judge and should also be the High
Court, the Supreme Court and every-
thing. I am told at page 30, I think,
of this Report about the follow-up of
candidates. Ewverything is rosy in this
garden of the Union Public Service
Commission. Only 1:49 per cent were
found to be not up to the mark, it says.
How do vou find that out? What are
the criteria you employ? What was
your questionnaire? First of all, you
sit in judgement upon the worth of
these candidates and then you yourself
try to assess what their worth is. T will
ask the Home Ministry to appoint
some other commission or committee
%0 find out the worth of those persons
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who have been selected by the Union
Public Service Commission. It is not
the Union Public Service Commission
that is competent to judge the worth
of a candidate after he has been
appointed.

Shri M. Malaichami (Periyakulam):
Mr. Deputy-Speaker, Sir, the TUnion
Public Service Commission is an ins-
titution holding the pivotal position in
the administration of the country. It
provides the fibre to the steel-frame of
the administration. The work it has
nudertaken is judicious, enterprising
and one of foundation. In spite of the
fact that we are able to understand
from the report that the wolume of
work has tremendously increased, it
was able to cope with the work only
on account of its energy and resource-
fulness. The work and responsibility
discharged by the Commission are
commendable. At the same time, as
we understand from the report, there
are certain drawbacks in the matter of
recruitment of candidates for technical
and administrative posts.

We find that out of 254 vacancies in
the Engineering Class IT Service posts.
only 84 candidates were available for
appointment, In the case of adminis-
trative and foreign service posts, out
of 4282 candidates who sat for the exa-
mination only 417 were recommended
by the U.P.S.C. for appointmenf. Even
this could have been made possible
only on account of the marks awarded
for personality test particularly for
Class I Service posts.

In the case of clerical service, it is
still worse. The total number of posts
advertised by the Commission were
6465. For these posts, the applications
received by the Commission were
54,000 and odd. Out of these 54,000
and odd applicants, only 3906 appli-
cants were recommended for appoint-
ment by the Commission, From this
we can very easily understand the
present sad plight of our University
education that the youth of the coun-
try receives in the present day. There
is the clossal wastage in the field of
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-education and the country is devoid of
the requisite technical education. On
the one hand, for technical jobs, the
vacancies are being left unfilled for
want of suwitable candidates and on
the other hand there are too many
applicants for administrative and cleri-
cal services and also the rejections are
too many. While the applications are
ten-fold, the appointments are wvery
‘meagre. It only reveals that the sys-
tem of education is defective and the
system adopted by the U.P.S.C. does
not fit in with the necessary purpose
for which these examinations are being
held. As my hon. friend Mr. Mathur
said just now, the administration is
‘being run by the personnel working in
the services and they are yet to assist
the Ministry in the proper discharge of
the administrative functions, this
«colossal waste cannot escape the notice
of anyone interested in the future of
the country. So, our University edu-
«cation has failed to impart the requi-
site standard to the youth of the coun-
+ry and there is also lack of technical
training.

Adding to the defective system of
education, the method of selection by
the U.P.S.C. also causes great frustra-
tion amongst the youth of the country.
The present system of awarding the
marks under personality tests does
great harm to the candidates especially
from the backward classes in the rural
areas. What are the criteria compris-
ing these personality tests? As to how
the marks are awarded under these
tests remaing a secret. Sometime we
find people with less resourcefulness
tut with some pull are able to get the
posts while people who lack pull are
not able to get responsible posts. We
have enshrined in our Constitution the
«equality of status and opportunity and
promoting them among all and ensur-
‘ing social, economic and politieal jus-
tice. Ours is a socialistic country with
the objectives of reducing disparity in
income and avoiding concentration of
power. This personality test is abhor-
able and not in consonance with the
sacred principles of our Constitution
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because it helps only concentration of
power and increasing the disparity in
income as the pegple who are already
in the services are only in a position
to get responsible posts and the
U.P.S.C. has not so far gained the con-
fidence of the country that it is im-
partial in view of the fact that back-
ward classes candidates from the rural
areas are able to get their due share
has not been proved by the Public Ser-
vice Commission. There is a growing
feeling in the country that only the
descendants of a hierarchy of officials
and the privileged few can enter into
service on account of the personality
test.

Further, there are one or two defects
in the conduct of the examinations by
the Commission. Advertisements are
made by the U.P.S.C. calling for appli-
cations from qualified candidates with-
out spcifying the number of posts
vacant. When the vacancies are a few
which could even be filled up by con-
firmation or promotion within the de-
partment itself, many applicants rush
in resulting in voluminous work and
disappointment. This leads to un=
necessary expenditure and inconveni-
ence to the applicants who are already
unemployed.

Sometimes the U.P.S.C. conducts
examinations for certain cadre posts
and completely scrap away the whole
thing leaving the examinees in the
lurch. The reasong why the examina-
tions were scrapped away and what
further steps the Commission had
under consideration for providing em-
ployment to the examinees were not
made known to them. This causes
frustration. Government should see
that such anomalies do not happen in
the activities of the Commission.

The U.P.S.C. has also noticed that
in the list furnished by a certain Min-
istry with proposals for promotion, the
names of two senior-most eligible offi-
cers were left out in the list. This is
rather a serious matter. This could not
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be merely dismissed as a case of over-
sight. It might have been even deli-
berate. There had been cases where
offers of appointments recommended
by the Commission had been delayed.
This shows that the candidates who
appeared for the examinations not
only suffered on account of this
personality test but they also suffered
on account of repotism and out of
turn promotions and the Government
should see that such anomalies do not
happen through the U.P.S.C.

Now, from January, 1965, Hindi is
to become the national language of
the country and for purposes of
U.P.S.C. examination Hindi will be
the language by which the candidates
will be examined. Even during the
course of the debate on the Univer-
sity Grants Commission’'s Report, 1
have said that the three-language
formula ghould be implemented in
all the States and that no State should
be made to feel that it is at a disad-
vantage on account of the language
difficulty. Similarly, when conduct-
ing examinations, the U.P.S.C. also
should be made to give due consider-
ation to the examinees from non-
Hindi-speaking States who  write
their examinations in English along
with candidates from Hindi-speaking
States who write their examinations
in Hindi by giving adequate modera-
tion without any handicap to any of
the examinees in the competitive exa-
minations. The admission should be
streamlined to ensure that nepotism
and out-of-turn promotions on -that
account dp not take place. The
Director of Grievances, if that post
comes into existence, should also be
empowered to look intp the genuine
grievances of the employees in the
administration.

15 hrs.
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Shri Kashi Ram Gupta (Alwar):
On a point of order. There is no
quorum in the House.

Mr, Deputy-Speaker: An hon.
Member belonging to his own party
is speaking and yet he is raising this
point,

Shri Shinkre (Marmagoa):
very important debate,
should be quorum for it.

It is a
and there

Mr. Deputy-Speaker: All right, the
bell is being rung—

Now, there Is quorum. Shri Gauri
Shankar Kakkar may continue his
speech now.

=t Mt FE wwwE @1 ¥ gg
Fz @1 a1 {5 a= ¥ qget O fog o=
af wawta §ae gfw ofses afaw
wawa F oqaiae o agaT @ I §
37 9T & 1 ag fedr o fawmr & S
femd afm R 3 =@ @ &
g T AE g R & feer o aeg &
IAFT WET TG F@T, T0g €9 A
®Y grawmsar & fF 3% 97 o q@iAe
& 98 W AY W G qA § TF gEdy
% # Aerfa 3 F A @ Ew
e

FE @ A 7 Tl ¢ e i
AT guTe oF faa 7 gw fawg g ey
T w9t wigFaT awg 9y ¥ fawg
R AT | IEA L fagE o
AR @l w1 Surr faar W fE
siftcgee  wamd & @ ¥ WK
fo i gt ¢ o fawg ¥ wraor ey
% faoq ¥ q@  Faw oy o o}
& 9 oF I d@fams 7 g7 A9 w7
=ftere w5 for ff i ol -
aTaT § At IEer A1 Wt a8

DECEMBER 24, 1964

Thirteenth end 6,76
Fourteenth Reports
of UP.S.C.

AT & | TAR qF FTRT ST feeforat
g¢fsarm F & A ¥ @ @
FEr ara § | WG e & gy WA
AT T NHTC T AR fpar Il g
aT T ¥1 Far 9T § f gy fger
wreraifdl A1 OF aga T37 S
e 9= gfqae afsss afaw s
F gfragml #1 fget § fomm s /o )
AAF! qT AR OF & q@w v g F
wa fg=dt &1 Toremr w=GreT e
T @ ag g W & wwe &
2 fr gfem Ty % g A o 7@
¥ ITRT AAT A | AL FE@T ATH
At st ofr oo gfuwac afqdwr #
afgeT wifagi &7 774 ST 9ET |
g g § AT FF AFGT & A1
AT GHAT § | WWI dH AT AN
ﬁo@o@oﬁﬁﬂﬁ%‘fﬁ
giadw # & 9 § 37 @0 FT WW
wqrar & St 5 e W A g3
& famir 7Y e €1 § ag &1 Fgan
fr 3@ dI9 &t TgET I W) IR
sarar waas fod, o 98 a7 W=
g gfe mya At o ¢ e fed
W F1 W Fad a9 @ a9 fF
fer & Trmmer @ fear mar
oo et # oF awm s AT R
AT 9 FATC NGTT HaT AT T 56T
gaq fear favaarcdt & s9@ww &
WA 3 T | TR F9 AT F ATH
forar f g2 #19 ® g 79 a9 # AW
Aferss ¥ faege freer &7 &, @1
wIMmifsw Raom g ac ¥
o Wt f=r #1 AW g I
T TR

W IR qE qg g § 5 gt
= gfa ofes wfam sfom w0
TR L, W R s
foar mar § s g darew A for
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Foi T & ATt § 3 E AR
aws  gffaw ofems afam sfom
TR A ifagdgm e fFr &
ATFE AT L | Tg AT LH KT A £
aToET AT ¥ F o H gud ws
AT AT §

“They had come ucross cases in
which the requisite data furnish-
ed by the Ministries were sub-
sequently not found to be correct.”

faq @vii &1 FEHOA ar qEafEar
& @ & wfaer ¥ g9& ari § 39 961K
& e e gy s #

T § AF ag Tg & 7 w17
a4 AT g1 WY & qIg W W T
wara 39 WX FIH IIE A weeT
2 g agfa ot afqaw ofems afaw
sfavm ¥ fopziz &t 3 gast agemr
=ifad A gw &1 waafa =< famfor
w1 oo @ FX g fopzde arfadt
firatfe < =rfer 1

TF H q qgT qIEr A u;r
WY 2 9w W ag faamm € I
F A § & qqq g wAT AT F¥ qBAT
=gt § 7 wEfoew g o A
a9 @& | 9 FT & qrdo To THo
AT A § a8 @g wg iy A@
w0 1 w1 A arfeer de g, w1
M, fF F wwad wr foRd
N TRfggard ) swas @
st afY agwar § a9 aF FW
gl a9 AT g | wEAws  qfEEd
F a0 I w1 AT SrEw adr S
AT Ay a6t & I3 € § W%
aEt 9T @Y ¥ TR AN F gy
|eAaT faw wwet ¥ 1 oW g IAH
wAWE qf@dT amn aWr wg e
fe T § wlt o & wamaew 2w A
LGl
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st Fe §o wifadt (8TX)
T8 39 ¥ TATTATHS T HATAT A
sarar e g & 1 ag wEr
fr gt T fa=a &1 9 Aifg &t
AN T g 3, saRET faerrd
wg W gAEET o7 @A g, st
I Afedt ¥ gqEw T @R
frorar s & 21 & 9 Aol & mre
FTH I9M FT FT4 FAANET FT gAT
FqT & | AT afad@w &F & a1 F
I TRET | RGN A Wt ¥ w=ar
Aifa feamat & owf & ot | [l
¥\ zw AW A 9T ACE A gET 8,
ari e Fag e e o @@
g & ag ag ¢ 7 wfosw: 799
¥ w5 faviat & saew fom =idy
¥ F g7 Tfer 39 TR d A
g1 o ¢ | wfadw ¥ faws o @
FEET W AW H 99 @ § AN T
setr & fr afads & st w7 w=erd
o A faw @fadt w1 gm Fenfag
FEAT BT § IAF WA FH & |
Ta% for o1 ofers afem =faom
g AT B! | 9 FA9 T¥  FHNTG
g9 &1 %, 79 w3 o fr vt
F1dw o dfmfaa st fraer &
afanfea gkt & s fow &1 9o
aifa wfawss 9x g@r &

QA F ¥ g Afq S a4
Y & fr &= FT8 qrE AT HE ATH
@ ag = forar smar &, wore w1€ =
W § W01 AT, TET G, T W
w=at g€ a1 39 1 9 forar amm &4
& sgar § 5 wmew west gl & A
st 8, oA R B aT F3we o
fordr & @ w=ar : wraw ¥ fanr
oy srfat #1 1AT wTawas & fom &
gOAwmin R T A g
gwaT § fr @row 7 & o g A
wET aF WYAT AT a7 P gW A wgh
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[&r O wFwT )

AT TG FT JOUNT B 77O 7 77 qv
et I AR SR AN ¥ I
fe sfaaw & fag o w7 o
£ 9 % gl ¥ og W S fv aw A
faamin s A g AR ag @ A
TwE & A s w8 A gt A
# ¥ T f faa il %1 g9 & sy
¥ fa¥ a1 a1 37 @9 7 gEae a
&1 ag ata w31 & s afadq & ot
qeaTg 99 A faadt afed o @
ot @t 2, St g 3o e 8, Frfemmr
w7 & 0009 & |39 3w 7 i@t Afwa
F1 T F1 AT 7 WL §7 grav gy
frsar @ | ST T g F 3T Afaqor A1
T aga aga< g1 # g AW Ay
ATCTAT Y ARG FW O WY g FFW
fa =g, ot of Fewré sz & wo=mdr &),
T6 20 ¥ WL @A AT A€ W
ST ARfaEt #1 qaEr 99 41 grea
a8l |

O ATAANT 99 © 997 "I9S
wt W FZA |

ot sato To wMfmat : TFX #Y
feafa +t g% gareh § ag I W o
21 e s gaT gyt SafaaEgw
W & &1 g9 R 5T 0% ¥ el &Y
aq F=1 Tfgd | 37 q¥ faue w7
FUH AW & F1HE F1 3@ § I adw
I ¥ Fifow A o w1 Ao
W F1 g afadw wewgw @ o
qET § 1| 98 1 gaT 27 ag gafay
gaT ¢ 5 gw wow & aww, @ F
Y, 3@ TG T AG AW | qW
== 2o § W g 97 | § aRwar
g 5 azat gf frafodi & sga o
AT e g fmswewm Hggam =
gare fear o fr fomr @el &1 gw
TEL-IET T5H A I Jawi 7 fgw
T R § T qI% Al A1 gfw @,

DECEMRER 24, 1064

Thirteenth and 6780
Fourteenth Reports
of U.P.S.C.

¥ar wr F gfer ¥ w1 aw WA
FT TR F w6 ¢ | K ag Sar
& 3w rm & fou gl IR
% fag 71§ A% wEwE o aF
farz 78 g & 1 e g sfemd
® g FE F AT T AF Ja1 AW
I deat frgww w1 § g frafe
1 fawifar &1 & w9 Q0 T@
eMET AGE BT § | wHATCET B
frafa 3 w9 5 se9Et § woEaT
FTgIET & 1 # Fgar § fr 3 seqmai
% gt 1S @ o fF oag ad o
23 a9 =gl fva a0F § @A F &
fo ali& #t 37 &1 fa=ir 2 ? Wi
g OF T T WEA F7 fgean faam
F oY &, T Ag AN F aTqrE
Ao gqrdanaa g T aggaaw &
AT H AT F, AT AT F g R
F1 a7 &€ 3 ¥ fAfraq =g & 19
g FT g% | g FgAr g 5 wwt
I gfagg & s o wreAr foen
qTq FI0 § Tgl FT 190907 §F T
aw #r ofcfeafmt § saga aa@
¥ ggar g f 3@ 19 Y ITH ATTEE
&t A fea T w@T § | A 93T A%
2 o & wggw Fa1 § fr 3@ aTm
T 71 wfas ¥ Afts e 917 )

% ag gamE 1 =g & sarw
wwe1 g % g7 +iac afem ax wfaw
I== giqad F1 ¥ 39 | gar 45
fs gn waer F1 ogW a9, A AW F
sravm o g w3 € faasr afonw
og ¥ § At & f 9g 39 S@ww F1=
¥ qd, &1 a9 & d1 6% a0F ¥ FH 7
§ Wi voreTaT 99 w0 § 3 A9
o9 WHEATT F1 AN @A FT 94
W &, A o g1 99F 9 W TR
<y § e oqidy ag A% & aw @
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STUT FTH FHIST AT AR a8 FAPH
gu ay fme g 3f6® g1 oma § =i gar
gAY X & fF = a1 97 afaw v
qregte foe wm@r & 1 9 FTow & a8
wiffams@ s agasmaa
&7 fomfaet ot % w=@r & 99 aF
fir 7 wwd T g1 & 1 e
wTRT FT fad 0 Tw fee IF I
foral 7@ A & 1 AW, @ A ww
I=9 TR FHAT F1 GW KL F A
o X & a0 FT foar ok fww
SHIET § FABE g1 19 9 g 9 454
g maRosmaFmIW R
AT a1 FT 377 ASHE A7 T E |
9 29 F1 BET 9T G4 A FT 7 /A
FTA F1 JA G A F o

gfaas &1 gn 7 =wfags ¥ =fuw
gfrend 2 &t § A oF qear s
w77 91 {67 fT &1, F1E aF F1
T agT ¥ TG AST 29T AT qHATE |
# guzan § i+ 38 sygear %1 g age
92 | SWIET WSl g1 fF 5, 5 AW
7, 7 99 & foq gw wmefaad =1 faaee
FL | 99 AU Ag 5, 7 A4 % 316
TR F4 & a9 a1 37 %1 afewq §
gy g7 487 1| gwra Jafws afaw
FHIVE I9% 9, @ q w1 e
g & 7\ g SiF A Fr AT A AT
O F ¥ A gEL WILAAGT K1, A9
Mz fagl &1 37 F wqrw a7 fagaa w0

afa¥g 1 § 7 fa=dl A &) v
VT /T Tt wend & fae =287 § 1
QEETAHE FT A1 FET onar & F Fnre
FIFATCHENATE | TgaF aad & fw
B F1 UrwrgHE AT & | AfEA ag
TEAHeE Fgadl S faraer< srefaat
Ft 2 & | wfze, we o faaey
W #, o 5 famet ¥ wwr
wHey AE Qe FTN STEY WIC Q¥
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wared safer afe ga<, 997 =M
qr 9 & 71 99 ¥ fow g% qeft I
BRI | EW T 3 F13TE a<E & F9Tn
AT § | TF B T AT T AT BT
wyer w11 @ f5 g aifemnie w1
@ ¥ 71 faad ge9.¢ Frm i, 7
T gfeeFor & w0 w81 g A1 9@faw
afaw w9 @ 39 F FIC UF 9§49
T IATRINET & | TF I T 9T oA
% aff == @ 2, F908 W
FW AN FTREN AT ST H 37 71
IFTEaa 3T AF a2 A fF 3=
FHaT{@T 1 F99 § |

ag feamifeT st afads o & 9w
faemifEr F1 g0 F7 Fw@r AT
EaraRTT greHT & fow 71 2w fesafaEy
27, ofFa freew T geq oedt &
fau fasqifdy @ @& |

% mar § f5 wfF gome 2w &
Tetg gerAifa® agfa 99 @) & gafaq
ow gATO Afa8d w1 9 a7 39 9T &
ufiefaee €1 @ & S 0F aea AT
2 afads &7 7 ag AFY @ fF a5
g9 I1 99 9Ef ¥ grafead 6T 9O
w7 { I 1 AT FL | FAACAT A1
wFaLl AT T 9g Fdm & fF aic
fat Wt ot & swifaa go, famr w9
Fafeas fa=rz ¥, T 74T T
FT auEw fF7r g v qifagy &1
o # AT 6 29 0 &1 3 ar
ACEET A ad | qg gT 4T & 7
ug zafaw gar g fs ofads & w9 &
g fafas @ensi & fawew am@
dgHi F1 warg wfafeas 7 7@ w
2, Y TEdT & HIT 9g T a1 99 fEe
oF gear ¥ 9l ¥ grafua w@d 3
g #1 fqumaT #1 3 @67 ma §
3 fa=rara &1 guAt &= & &4 &
AT BT FCAG AT - 2 IF AT
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[ FaTe wo SAIGET]
FFT afaw ¥ g Ay § & s
fr gafas afaw o @ @ <
amifs T Fagiafadg Aqama 3
fom Y sy w1 @ § 39w 39 a0
&1 #1% gfefagam ot Adi & 7 T
ag 391 qfefauee 39 3w & wmew
Fr ot Afa Y § saF oW F o
F AT ¥ I T €0

R ¥ fau o Hifas 5w
¥ wod W & fau ggefar &1 Aifa
fraife &1 & ¥few o1 FAI0 F -
ea & fawrr & oy Sa&1 maife
Fr qAif7 o fawame =8 & | 394
afefaras gt At J=RAT § 97/
s et Feami & ¢ fom &1 fF $ome-
Ifeq wfavarg g 2 1 a1 Faw1 afomm
7z g g f& e #r smmaife
1 A1fq & qarfas &g 197G A
-qraT & | WY o agt Faifer #
431 & 9 AW I F W FwEe F
forg o= & a1 ag avma 37 wpfaaa
qgaTY ¥, AR = & "7 3w @Eng
3™ F IAE IR IAAT I[N | A
gewTT Ad & | TEfee ag wmavs
¢ f5 o= safe 1 fawor F19 § @
afsfeges @1 2 39 #1 T wfas
s fear s

# ¥ za qfvaa vafes afaw
s &1 e 1 F|r @Y qF ay
Zg w7 3@ gw 5 3o fawmi &
FHm ¥ fold) &1 ga¢, 99¢ *<
faar B s fawfai &1 arg
aff e STew ¥ fag fest
FERTA A FAWw F fqwifa ),
T AT IR A9 F oA &
my T8 weft # fagfer w3 &
gog a0F ¥ & W ITH A
oY g9 2 fa AR AN alF ¥
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z far 1| favem € ag gffge mafas
afaw FHvw oF aga & griAr @
FHVE g AR IF AW F AT FT I &
fon sv=fal 1 frafe & fag
|qaTg ¥ A=y warfEr &1 @i
FEE a@ WA @ o e
foq femedem & gra wHITE #
adym fRr mr @ ar 3Ewr
T BT TG AT TAT § W weedr
Fef % & g fedr For faviw &
fFar mam & $9 @WT FT BT FA
F foau fear mar @ o T99 wowE
fedr w1 &\ FT wgar g T wmea #
za faam & amaer adAr sife

s an 3 f5 degee wegw
AT wWgges 1R F1 FA a6 H
g5 wius Tomgw fast § Ffem sy
AT I IF F faw A FAET |\
Fa1 5@ F fau aga @t wfow
a7 FCATE L WAT FTRT  wEAT
T FTA FT gATL A T=T @aAv
ZW ITed € % arg &9%F 39 & wee}
¥ afarg #& wfgwfas o =@
AW H S WET 99 W E IS
g # 1R I A7 Afedi F wwme §
a9 F w0 ¥ IAw mwfaw ¥ wfaw
qgan g9 9T g &% | gH fosdr
afadl ®C aa% & AW 1 F
FIATE 1 g 3F T O THEET
o5 aFr ag /Y & 5 39 F1 99w
¥ gy w@m faw
Shri U. M. Trivedi (Mandsaur):
This is a very important report, om
which a good deal of attention ought
to have been betowed by this House
and by the Government also, but,
unfortunately for us, the Govern-
ment treats this report as a closed
chapter, and we also treat it as if

it is so sacrosanct that no criticism
can be offered.
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The attention of the whole House
must be drawn to Appendix XX of
this report. It points out to us that
notwithstanding the provisions of the
Constitution laying down the fune-
tions of the TUnion Public Service
Commission, appointments are made,
and even continue to be made, and
defaults have been continued, persis-
tently continued, in making reference
to the Union Public Service Com-
mission after the appointments have
been made, whether the choice is a
wise one, a proper one, without par-
tiality, devoid of nepotism; devoid of
graft, or not. we are left in the
lurch. Appointments are made as
long ago as 1957 but reference is not
made till 1964, Why has this hap-
pened? [ can understand reference
by 1962 at the latest, of appointments
made in 1961, The UPSC has no
vigilance branch to find out whether
any particular appointment had been
made, they come to know of it only
when a delayed reference is made and
then it is too late in the day, as it is
a fait accompli, to remedy the affairs.
We find the policy of pushing through
certain favourites through the back-
door and thus the object of having
a body like the UPSC is set at naught.

Sometimme I get gases where the
grievances of senior officers who are
governed by the UPSC did not re-
ceive the attention they ought to.
Under the provision of section 115 of
the States Reorganisation Aect not
many cases have been remedied.
Statistics are given here but that is
not an indication of the grievances
that have been put forward by the
various persons who have been af-
fected by this. Section 115 was an
omnibus provision which has been set
at naught by the various States in
integrating the warious officers con-
cerned in the newly formed States.
It is a matter of deep regret that the
representations received as long ago
as 1956 have not yet been disposed
of and things have been carried for-
ward from 1957 to 1958, 1958, 1960,
1861, 1962 and right upto 1963 and
there was a carry over of 326 cases.
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Why these representations were not
dealt with immediately is a matter
which requires a proper probe.

This report comes before this House
after a long time. It is published in
March 1964 it is now the end of
1964; the position as on date is not
clear and the criticism become stale.
Such reports which are mnecessary
under the Constitution and under
the statute must be placed before the
House and must come up for discus-
sion immediately, not only at the fag
eng of the year, but at the fag end
of the session when everybody is in
a hurry to go out.

In regard to disciplinary cases therc
must be a uniform and standard set
of rules which must apply to one and
sundry. A clear example of inter-
ference with the recommendations of
thc UPSC came to my notice as a
member of the Public Account Com-
mittee. Some officers of the foreign
service cheated the government, for-
ged bills and drew allowances on false
certificates; after a lapse of 11 months
they were caught. The matter was
referred to the UPSC and the recom-
mendation was that the seniormost
officer concerned should be dismis-
sed. But the Government of India
again approached the Commission:
“please reconsider your recommen-
dation and suggest some other via
media and do not recommend dis-
missal.” Is it a right and proper in-
terference in the jurisdiction grant-
ed to the UPSC in the discharge of its
functions? What was the result?
This dishonest man and the other
conspirators along with him they
were a big lot—were retained in ser-
vice because the first and topmost
had to be retained in service and was
merely degraded. Why was it done?
To preserve the hypocrisy before the
world that we are sending out honest
officers in the foreign service! This
hypocrisy was not necessary in deal-
ing with the domestic affairs; we
have nothing to show to anybody as
to what action we took against this
dishonest man who forged . receipts
and made false vouchers. Instead of’

6786
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[Shri U. M. Trivedi]

putting him before a criminal court,
even the recommendation of the
UPSC to dismiss him from service
was not accepted. It is time the
Government made up its mind not to
encroach upon the rights of the
UpPsC

The Commission gives a certificate
to itself and pats itself on the back
that it has got a good follow-up of
the candidates that it recruits. I do
not know what type of follow-up it
is. It is my misfortune that 1 have
met some of these officers of the
foreign service whom I have found
ignorant of Indian culture and In-
dian history. As I had narrated be-
fore, one of them holding a good posi-
tion wag talking with me and another
ICS officer. When we were discuss-
ing the great men of India and the
name of Jagat Guru Sankaracharya
was mentioned. This officer of the
foreign service, a young man no
doubt, had the audacity to remark,
“Who was that bloke?” If it is such
type of people who are recruited to
the foreign service by the Union
Public Service Commission, I should

Shri Sham Lal Saraf: In what con-
text did he say that?

Shri U. M. Trivedi: I have once
before narrated the incident. He
said “Who was that bloke”. 1 was
very much annoved.

Shri Shinkre: It should have hap-
pened some vears ago some old mem-
ber of the ICS should have arked
that guestion. The new youngman
was repeating it.

Shri U. M. Trivedi: Heaven help
us to see that such recruits are not
recruited bv the Union Public Ser-
vice Commission. This s the first
time that an opportunity has arisen
when 7T am able to sav a few points
upon this matter. I should say, and
I most humbly sav to the Union
‘Public Service Commission through
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you that in the method of recruit-
ment, merely well-dressed men and
well-dressed young men should not
be the criterion for judging the capa-
city of the man or the ability of the
man &t the interview., Even a man
putting on a dhoti and a kurta can
be wvery intelligent. It is not neces-
sary to put on coat, pant and neck-
tie. All these are not very essential
features for the intelligence and
capacity of a man.

Shri Khadilkar (Khed):
the hon. Member use
Supreme Court?

Why does
them in the

Shri U. M. Trivedi: Shri Khadil-
kar has asked me why 1 wear coat
and pant when I go to the Supreme
Court. That hypocrisy also persists,
If T do not do it, the man, the police
constable, who stands there will treat
me with the utmost disrespect that Is
possible.

Shri Hathi: He will not pay you
also!

Shri U. M. Trivedi: Anyhow, it is
worth trving and I will take the hint
from you. I will not hesitate to go
like that. But this is my experience,
as a student who has once appeared
before the TUnion Public Service
Commission and as reports have come
to me from several others who have
appeared after me and from those
whose misfortune it is to appear today.
Students are after all poor and all of
them are not sons of the rich and if
thev are not all sons of the rich it
is just possible that they may not be
so well-dressed. What mav be re-
quired is. whether they are dressed in
a cle"n manner and in a proper man-
ner and whether they know the man-
ners of gond societv. Barrine that,
this superficial outlook and show, I
should sav. should nnt be a criterion
for judeing the merits. Things have
gone on.

One of the officers of the Union
Public Service Commission very re-
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cently had the kindness to tell me that
“often remarks are made against us,
saying how within one or two minutes
we are able to judge if a man is good
or bad.” He did not like the idea
that anvbody should offer the ecriti-
cism. But I think that there is justi-
fication behind this when we say that
a man cannot be judged in one or two
minutes’ time. The candidate comes
before the Union Public Service
Commission; four or five memhers
are sitting. The candidate perhaps
is entirely new to the method of in-
terview. Even with the best of
knowledge at hig disposal, at the very
first impoct, he gets flabbergasted.
‘That should not be a criterion for just
discarding him and telling him be-
hind the back, after turning him out
—the Secretary follows and tells him
—*T am sorry to inform wvou that the
Puhli~ Service Commission has re-
jected you” This is not a proper
method of recruitment.

6789

‘1544 hrs,
[MR. SPEARER in the Chair]

Mr, Speaker: I have to take up an-
other business at 3.45. Would he like
to conclude or continue?

Snri U, M. Trivedi: In one minute
I will finish, Sir. The other ques-
tion which strikes me is this, If we
have to make a headway in the direc-
tion of recognising Hindi as our
national language—it is not being as
yet recognised—and if it is to be re-
cognised as such, I should say that
ample latitude must be given and an
opportunity must be afforded that
these examinations may be offered
and interviews may be taken in
Hindi so that an impetus may be
given to the acauisition of know-
ledge by those who ultimately will
be the administrators of our country
and to put Hindi on a firm footing.

Shri P. Venkatasabbaiah (Adoni):
What about the non-Hindi-speaking
people?

Mr, Speaker: Order, order.
debate will continue next time.

This
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE—contd.

REPORTED SERIOUS FOOD SITUATION IN
Bmar, Orrssa, RAJASTHAN, PUNJAB,
MAHARASHTRA AND U.P. ARISING OUT
OF INADEQUATE SUPPLY OF FOODGRAINS
FROM THE CENTRE—contd.

st fema wzamEw (FaEqR)

fagrz, s¢ia1 717 g7 9179 ¥ 0¥ frey
gaTE & fRa @w # sw-wfE @@
T faF-nfag agg FW T F FW
Fgt & faw o1 wear gend faan smar
2 97 sy & WEe H 997 FArar
g1 & T AR ° SgTET AT
gFE @ad AR fawa sgEed w3
#Ft Fr gt wEmw qE R E

(Interruptions).

The backward areas of Orissa, Bihar
and other States. I do know English.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): QOrissa
is a surplus State,—

ot foem qenaw - & F S §F
fage gen®i %1 avq 57 &

Shri C. Subramaniam: Please wait,
give me a chance and then if you are
dissatisfied, you may put questions.
And therefore, we do not supply any
substantial quantity to Orissa from
the Central stocks. The food situa-
tion there is completely in the hands
of the State Government. If there
are any areas which have got to be
covered, it is not by supply from the
central stocks but it has to be arrang-
ed by the State Governments. As
far as Bihar and other areas are con-
cerned, no doubt we have undertaken
the responsibility to deliver substan-
tial quantities of wheat and rice to
the State Governments. No doubt
they discussed with us with regard
to the system of distribution, but ul-
timately, it is the responsibility of the



